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(f) Tae indigznous production of crude oil during these years is as under;—-—

Year Qty. (Mill Tonnes)
1972 , . N . . . . . . . 737
1973 . N . . . . . . . " 7-30
1974 . . . . - . - . . . 7" 49

1975 . . . . .

8 25(estima-
ted)

Tae prics of crude oil allowed to indigenous producers now is not linked to import parity.
Toe valu: resaliszd by the producing orgamisations year-wise is as under;—

O.L. L. ONGC

Year Rs’ Crores Year Ra./crores

1972 . . . 33-96 1972-73 . . 48-82

1973 i . . 3452 1973-74 . . 8o' 90

1974 . : ' 4164 1974-75 141° 10
(Estimated)

1975 . . " 4360 1975-76 . 170 62
(Bstimated) (Estimated) (Estmated)

The Assam o1l Company 1tself refines the small quantity of crude o1l produced by it. As this
crude oil is not sold to any other organisations, information regarding its value 1s not availabe,

12.33 hrs.

RE QUESTION OF PRIVILAGE

PROF. MADHU DANDAVATE
(Rajapur): Sir, yesterday, you had
assured, if some material is placed
before you, you will examine the mat-
ter and then the matter can be raised
in the House I checked the proceed-
ings and on the basis of whatever
information 1 had which was not
raised by Shri Vajpayee on 27th when
he raised the privilege issue, I sub-
mitted the material to you. My only
humble submission is, Jet me make a
submission on the basis of information
that I have got which 1s very relevant
to the privilege issue, those who have
given the notices may also be allowed
to make their submissions and waat-
ever ruling you give, we will accept it.

MR SPEAKER: I asked you yes.
terday to send whatever fresh mate.
rial you have got. But you did no!
send anything. Whatever I have seen,
this material which you gave, 1 fAn¢
there is no fresh matter in it because
this 1s just the same subject on which
I gave the ruling. Till yesterday
morning whatever 1 received, I ex-
amined it This iz just another one
of the same type. There is nothing
fresh in that. I asked you fo send
fresh material if you have got any

PROF. MADHU DANDAVATE,
Shall I bring out the freshness of the
matter. ...

MR SPEAKER: I do not “hink
there is any freshness in this matter.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I have a submission
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to make with regard to this. 1 had
also sent & notice this morning in con.
tinuntion of the notice sent yesterday.

The point is that the hon, Prime
Minister was pleased to make a state-
ment yesterday which, to our mind,
has worsened the position. The hon.
Prime Minister, so far as I recollect,
did say that the earlier circular ‘was
also issued by her Secretariat. Now
what appears to stick to your mind is
that the earlier circular was issued
by her predecessor and she had only
sought to revive that circular. That
seems to be the impression in your
mind. But yesterday the Prime Min.
ister said—1I stuck to my position be-
cause I claim to know something about
this—that the earlier circular also was
issued by the present Prime Minister.
So, Sir, this impression that you s'e
doing what had been done in the past
is not correct. And that was what
she earlier wanted to convey.

The second thing is that the hon.
Prime Minister had claimed that it was
of a restricted nature. FEven though
it was issued by her predecessor, it
was restricted to China, Pakistan and
Kashmir. But now it transpires that
the circular issued by her Secretariat
wag of a general nature. This 15 a
material difference. It was of a gene-
ral character; it covered everything
under the Sun, all the subjects that
are being dealt with by the Govern-
ment of India. So, in that respect
also, it has been Tound to be incorrect.

Then, Mr. Speaker, you will kind-
iy recall that the hon. Prime Mims.
ter wanted to say, and in fact she
claimed, that the circular related
only to statements But now it is
clearly established that it did not re-
late only to statements but also to
supplementary questions. Mr. Spea-
ker, you are the best judge in this
matter whether a statement made by
an hon Minister is followed by sup-
plementaries. Qur rules do not per-
mit putting of any supplementary
questions after a statement is laid.
So, again, the claim of the hon. Prime
Minister that the circular related only
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to statements is not a cirrect one. [t
also related, as the note issued by has

Secretariat clearly establishes, also to
questions.

SHR] VASANT SATHE (Akola):
On a point of order under rule 222

MR. SPEAKER:
some time.

Please wait for

SHRI VASANT SATHE: After the
statements are made, my point of
order will béfome redundant.

PROF. MADHU DANDAVATE:
We never obstruct points of order.
Let him raise it.

MR. SPEAKER: 1 do not think this
ig the stage for any point of order.

SHRI VASANT SATHE: You are
allowing them to make statements
contrary to rule 222, My point of
order should be heard first. They are
making statements after your ruling
on the same subject, on the merits of
the case, making allegations agajnst
the Prime Minister, Mr. Shyamnan-
dan Mishra repeated the allegations
against the Prime Minister. You have
allowed him to make that statement.
This 18 contrary to your own rulling,
How can we reopep it?

MR SPEAKER: 1 said that there
was no fresh matter. But he says that
there is a fresh matter and he has
submitted a few words on that. There
was no allegation in that.

SHRI VASANT SATHE: Do you
allow a statement to be made?

PROF. MADHU DANDAVATE:
There is no allegation. We will place
all the facts and whatever ruling you
give, we will abide by it.

{Interruptions)

SHRI N K. P. SALVE (Betul): My
respectful submission on the point is
this. . .

PROF. MADHU DANDAVATE:
may be permitted to make a submis-
sion, There is no question of allega-
tion,
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MR. SPEAKER: 1If all of you insist
on points of order, I will not resist any
point of order.

SHRI N. K P SALVE" My point of
order is this. If they have some addi-
tional points for your consideration
before a motion of privilege is to be
admitted. ..

PROF. MADHU DANDAVATE:
Shall 1 make a brief submission?

I will only put the material that 1
had received from the Prime Minis-
ter’s Secretariat.

MR, SPEAKER: I had requested
you to send the material to me but
you have not sent it to me.

PROF. MADHU DANDAVATE: I
have already sent it

DR KAILAS (Bombay South): He
is not interested in sending

PROF. MADHU DANDAVATE: 1
do not know whether you came Jate. I

have already submitted it before
10 O'clock.
MR. SPEAKER: It is there. But

you have guoted only a few lines. You
were having a Blg one and flaunting it
yesterday, I atked you to send it to
me.

PROF. MADHU DANDAVATE: It
you kin®y permit me two minutes, I
will clarity the point and then yon
decide and give your ruling.

MR. SPEAKER: 1Is there anything
new? I do not find anything new.

SHRI SHYAMNANDAN MISHRA:
The House has also a right to know.

PROF, MADHU DANDAVATE: 1
wish to point out to you that I am
not bringing before the House the
material that has already been brought
forward by Shri Ata] Biharl Vijpayee.
I am trying to put forward some new
material. Yestérday it was brought
to the notice of the House that on 20th
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November 1974 during the Question.
Hour I raised the issue that some cir-
cular has been sent by the hon. Prime
Minister to the Ministers regarding
briefg to the questions to be sub-
mitted She wrote a letter to you on
the 28th of November. But I insisted
that since I had raised the issue on the
floor of thé House, the Prime Minister
should make a statement on the floor
of the House. She made a statement
on the floor of the House on the 4th
December and she said, ‘Before I came
to office some circulars have gone
from our office regarding questions
relating to Kashmir, Pakistan and
China However, I have not sent any
circular at all’ Therefore, she did
not mention that some circular had
already gone. regarding stafements.
{(Interruptions) Let me complete,
I have got your letter. On 24th De-
cember 1874 the Hindustan Times
carried to the front page a news re-
port They quoted the Prime Minis-
ter's Secretariat (Interruptions).

Let me complete. ... (Interruptions).

SHRI VASANT SATHE: What are
you allowing him?

ot Wy fwmd (at®7) : Tad T@Y
T —IW 0T FRY § q@eAdd |

MR SPEAKER: Order please. I am
not able to listen when there is so
much noise I am not able to follow
you.

SBHRI N K. P. SALVE: Let him
refer to the new material

MR. SPEAKER: The material you
gave is not new.

(Interruptions.)

MR. SPEAKER: ZEverything was
before me when I gave the ruling.
You wanted two minutes. They are
over now. Please sit down. When T
ask you to dis-continue, you must dis-
continue.

PROF., MADHU DANDAVATE:
wanted un-Interrupted fwo minutes,
want your ruling.
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MR. SPEAKER: I have given my
ruling. I request you to please sit
down. You are just interrupting. 1
am not calling you now,

(Interruptions)

st vy fosd: : wegw AT, =
wx wIT W A !

vgorw wgveg : fRe ara ax ?

oy frd ;8w ¥ o
wr a Fow Afew g &
firde fedz ¥ Y avw wowt fagwa
Yo g, ..

werm Wy fee g o ?

oft wy forod : g AT

ww A @ 99 7 e &
% fmar &1

ot wy fomd : w7 OTT AW QD
frz aft g1 ? w9 W™ Ay
FY AT, WS AT GAT, G GAT

st wew fagrd e (fa-
) ;AW g A g

st oy fewd : OTC UTOwT a7
iz & fos oy ot @t wgt gt &
a1 wg fad, g Wk wwwr wft &
v e wg At |

wWe WEg . 919 @ fiwe F
¥g & aey Afay |

ot werwr W2 : 0¥ 99 gEw)

g, gra o sl e wfe,
T 7T wai g ffad

v g Al e oagt QoW
2?7 L (wwEm) |

werw wivea ;s 9y
o, Wyt Pz % wew Afed

PHALGUNA 13, 1896 (SAKA)

Re, Q. O. P, 242

oft oy fomd @ weoaw PR
qu qyET g o oy § G o s
gt ¥ wwm warlt W 7 SRR 4
feeray wr v ag @z fedz
g, ...

T WEwY . 4E W 6T YET @
Taw! foftz s7a o seww adt &1

=it Yy fore® : “No circular has
gone from the Prime Minister's
Secretaniat in my time. But, this
was before my time,"”

Tg% A1 78 %1 & R A weEE
¥ w1t qgwe A T 28 T,
#Y wrgwt faedt fodll, wam wet w0
wze ¥

“However, circulars were issued
many years ago, beforg I assumed
office, that replies to questions per-
taining to China, Pakistan and Kash-
mir should be ghown to the Prime
Minister in advance. T thought that
I would put the records straight.”

wsqer  wEEw, YT E3 ®TA &
fordy g avg # moE AT WY € 2
arit %« %7 Anew fafrer wefoe
Fta Aotz T d e o
st & O wgwT mar
wa qEeT Tq qqTAT Ay 9y g€ S F@v
war_fe egee Yy dwr waT ) ww
gt & 5 wge Wur o, MfeT 3@
iz & a3 ¥ § KR d A F T
¥ 1 afeT ogw ageT A faedr w=t
o & Iud sy v §

“questions relating to China, Pak-
istan and Kashmir.”

wie gt qu & genwr wgey, Stz -
o wgr @ &y
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[ sy Frwrd]

T Wy &% 50 ay, § oo
wfom wgar g 1w £ ww gt
famre wfewr &, ga soa wfer o
R T fear

I W™ . g a7 9gy v
gt & wad Ay a7 A

st uy fe . Wy wWERRT,
®TIE & T F ®q § 372, gEER
Rede faar a1 a%ar 31 IEH wr
STt

“No question shall be asked".

qF eue fear amr @ F9 wdvA
Fog@ A . . (mmew) oL,
9 9T & 197 3@ Afory AN FoAY-
JTh wex Ag ¢ wEw W R
(e ) weE
mﬁr ﬁmﬂaﬁ;nm
HNaftagy ) g ad s a § faer
ifad 1 v & oo I F w0 A
Arex wgT fagm €, w9 & ofew B,
FATHA Y FTH § AT TF I
weqw wEwd 197 W T

“There shall be no debate on such
statement at the time it is made’

ag &gl a1 g i | qer o
A%dT § SR A@r

W wgew  frg @ 97 ?

ot wa fored w1 GZv AY AT
%% W § | WO WEIRT 372 9T
®E FvET A #2197 9%
e grar § Toenaed Ad 1 ww
ifen go oifewd 7€ & &t
wHaT O 99, 29 fgAz &
oo W -geTIT § 1 WE 199 T
& 7 199 % famg #¢ ae fafrer
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s AW Y1 @y fadT Af 8
o uw ®= so ey :

“Any member when called by the
Speaker may ask a supplementary
question for the purpose of further
elucidating any matter or fact re-
garding which an answer has been
ﬂuﬂ.“

T G sgr o sr g ¥ fE
qferarifedr dfezs ¥ 2oz w1 frdty
9 & 1 @ AT |WveE, 57T o4
faotq qrar & 1 gafag wsrw ST
gtz Wvww gy W W g
firama ¥ a4 w7 50 ¥ wrar § W%
ot ww W Afer M § 77 @
wrar g &t A anga wud g v ax
wrgr & ax ¥ ar & wga
argar g fs oz d WA F it A
qr | A 9% T T AT AT §

. (=aFET)

Tz wwdt § v AX 1% AU AT A
fear | WY OTEY gAY VA & IACH
#g1 o1 fe wga faar, ot 4 fraay,
w1 &% feard fear & 7y 1 az A=
AR A &1 W wW g€ e
sqTAY ®1 AgTAT | WGy Aqq Ay
HET R

Al 54 qg AT TAA AT g ATAT
¥ wrk Foiz 7@ & ®YE Qanh @
§ a w fafassr w1 e Ay awan ?
qz faa wgat Zart A g€ 0w
A 1A 9T w9y e wfam ffag )

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): I would like to place on re-
cord that circular relates not only
to the Lok Sabha but also to the
Rajya Sabha.

SHRI SHYAMNANDAN MISHRA:
What of that?
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SHR]I K. RAGHU RAMAIAN: First
of all, under the rules of practice of
Rajya Sabha, it is permissible for the
members to put questions after a Min-
ister makes a statement. Secondly,
even in this House, even in regard to
a statement the Prime Minister made
the other day, a question was allow-
ed. So it is not as if questions are
not asked after statements. Hon.
members should know that when the
Prime Minister issues a circular, it is
meant for not only proceedings of the
Lok Sabha but also for proceedirgs
of the Rajya Sabha. 1t i1s for Loth
Houses,

ot wew fapr sradd ;oW
T, WY qH iAo
MR. SPEAKER: Kindly do not
prolong it now. Yesterday we spent

a lot of time; I do not want to repeat
it today.

g A AW qE 2 A wrEw §4
feedta wre &2 AT 7 2 )

Y wew fagrd ol ;. @w3
w14 wET 7 oA FS FET  IAH AT ol
€ A ¥ JAEm @ faer ww
A 4 fegm S v R 3w 1
FAFE ¥ w18 aga7 A fawAar
A AT # IR o7 7 frar o agae
fagen 7 W ¥ w9 4 fammT W
IAF IATA AT 9T qE I WA AAT

Surofll

waw wgaw ;¥ 9ray wgar
amgar g fr ugs &% gEd §15 7% A9
Y A
Do not start quarrelling with each

other. After all, we have to proceed
in this House.

SHR1 SHYAMNANDAN MISHRA:
Peacefully.

SHRI ATAL BIHARI VAJPAYEE:
On 4 December she gaid:
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“No circular has gone from the
Prime Minister's Secretariat in my
time, neither verablly nor orally”.

4 TEH AT AT A oW omar ?

oW WA Y gay ek ad
st a ot @ &4 owed aw @
0 IR @7 | Al wWiE feT ®
W W # Frf Al o A q@y
WA | I T FAvET ¥ A

FAC A1 IFH wzedz far agac
W, qE 7% T T w174 8 o e
* A s g & T prafew qon-
el ¥ oft miTw W B & iy
fafrez wr g W oA
A At wm Wt ® E ) oww @
AF F AT FVH 4 WA fafaeex
q?

st W A e o ofifay
M AE E L AN A QL e
N F AT vy 2 e ey
Iaw qafgz w1 )

R AT rzIiEA W
gfaq afriiclig & =i @1 @
4|

O A1a Az T OEr wwAT R
fF warr 7 &1 w99 & foud am
g 9 7 I ag gt @, ==
FEoTAI AN Fer gt agam
FT AT VAR R | TITT wAY F1 b
A OwT BT E 7 IAN wWiwAgT &
fafrees & eziow #1 31 "va 3
w977 & dvATN w7 w4 AT 392
¥ rZriz &1 w1 IR | =T HIF
¥ N A HIOHT AT £ FY A srAar
2 fr fafqed « @7 s gar g,
SHRfaw geiicie {9 9 & AT
WrE wT EIATH FEO R gAE w@
WTHRT TZ W@ |
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SHRI MADHU LIMAYE: She tries
to conceal everything.

MR, SPEAKER: 1 am sorry, 1 can-
not give my consent.

SHRI N, K. P. SALVE: We take
this as your ruling.

MR. SPEAKER: Papers to be laid
on the Table.

12.59 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE. SUPPLYING OF ESSEN-

TIAL DRUGS AND MEDICINES TO GENERAL

PueLic AND REPORT OF COMMITTEE ON

DRUGS AND PHARMACEUTICALS INDUB~-
TRY THEREON.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

1 beg to lay on the Table—

(1) Statement regarding report of
the Committee on Drugs and
Pharmaceuticals Industry on
measures for providing essen-
tial drugs and common house-
hold remedies to the general
public, especially in Trural
areas.

(2) A copy of the Report of the
Committee on Drugs and
Pharmaceuticals Industry on
“Measures for providing essen-
tial drugs and common house-
hold remedies to the general
public, especially in rtural
areas.”

(3) A statement (Hindi and En-
glish versions) explaining rea-
gons for not laying simultane-
ously the Hindi version of the
Report. [Placed in Library.
See No. LT-9074/75.]

CompaNIEs (PARTICULARS OF EM-
. provees) Rouies, 1975
THE DEPUTY MINISTER IN THE
OF LAW, JUSTICE AND
COMPANY AFFATRS (SHRI BEDA-
BRATA BARUA): 1 beg to lay on the
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- Bill as passed by 248
RS.

Table a copy of the Companies (Par-
ticulars of Employees) Rules, 2878
(Hindi and English versions) publised
in Notification No, G.SR. 41(X) im
Gazette of India dated the Ist Febr
uary, 1978, under subsection (3) of
section 642 of the Companies  Act,
1956. ([Placed in Library. See No.
LT-8075/75.]

" MR. SPEAKER: I am not allowing

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, | have
to report the following messageg re-
ceived from the Secretary.General of
Rajya Sabha:—

(1) “In accordance with the provi-
gions of Rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to enclose a copyY
of the Air Force and Army
Laws (Amendment) Bill, 1975,
which has been passed by the
Rajya Sabha at its sitting held
on the 27th February, 1875."

(i1) “In accordance with the provi-
gions of Sub-rule (6) of Rule
186 of the Rules of Procedure
ang Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Indian
Tariff (Amendment) Bill, 1975,
which was passed by the Lok
Sabha at its sitting held on
the 18th February, 1875, and
transmitteq to the Rajya Sabha
for its recommendations and
to state that this House has
no recommendationg to make
10 the Lok Sabha in regard to
the said Bill."”
AIR FORCE AND ARMY LAWS
(AMENDMENT) Bill
As PASSED BY RAIYA Bamsa
SECRETARY-GENERAL: 8ir I lay
on the Table of the House the Alr
Force and Army Laws (Amendment)
Bill, 1975, as pased by Rajya Sabha.



